IN THE CENIRAL ~DMINISITATIVE TRIBUNAL: JAIPWR SEICH: JAIRIR,

0.4,No,407/96 Date of order: 20,10,1997

Man Singh Chouhsn £/0 Shri Bhadu £inghji,
aged around 35 yedrs, resident of Village
Rapra (Bzawar), District Ajmer, Presently
working 2s Rest House Attendant in the
office of R.M.S. Jaipur,

$ Applicant
Versus

1. Union of India through Secretary,
Department of Posts, Ministry of
Communication, Dak Bhawan, New Delhi.

2, The Chief Post Master General,
Rajasthan Cigcle, Jaipur, » o
¢ Respondents

Mr., R.N.Mathur, counsel for the applicant
Mr, V.£.Gurjar, counsel for resrondents

CORAM3s

HON® BLE SHEI O, P.SHARMA, MEMBER (ADMINISTFATIVE)
HON® BELE SHR I RATAN PrAKASH, MEMBER (JUDICIAL)

ORDER
(PEF. HON® BLE SHEI O.P SHARMA, MEMBER (ADMINISTFATIVE)

In this application under Section 19 of the
Administrative Tribunals Act, 1985, the 2pplicant has
priyed that the reSpondenﬁs mdy be directed to grant
temporiry Status to the 2pplicant on the post of Pest
House Attendant vw.e.f. 1989 or from the d3te the policy
as at Apmrexure A<S is pﬁbliShed. He has further priayed
thét the respondents may be directed to reguld@rise the
services of the 3pplicant on the post of Fect Houce
Attenddnt %nd thd@t 311 consequentill benefits mdy 3alsc
be gtanted to him.

2. We hive hed@ri the le2rned counsel for the applicant
and have perused the recordginclulding the Jocument
presented by the respondents 3longvith their Misc,
Apfl‘ication No.37/97.
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3. The 3pplicant was elrlier aggrieved by grant of
tempordry stitus w,e.f., 30.11,1994. The document 3nnexed
to Misc. Applization No.37/97 shows thiat the Spplicint's
reprzsentdtion in this regdrd hds been considered by the
Chief Post Master Gener2l and it has been decided that
he should be granted ‘tempo.ary St3tus W.e.f. 22.11.198%
i.e. thz d3ate from which the appiicant has sought grint
of temporary status, Part of the relief | sought by the
applicant has heen granted to him. The le@rned counsel
for the recspondents st3ted during his Irguments thit 3s
reqards the reguldrisation of the applicant, it will be
granted to him in Rccordance with the Seniority 3fter
temporary st2tius as prayed for by him hds been

granted to him. In these circumstances, we direct tﬁat
the 3pplicént mdy file 2 fresh applicition if he h3s 3ny
grievénce regiriing non-griant of regulidrisa@tion in

accordance vwith the rules and hics seniority nosition.

4, The 0.A, stands dispoced of 3cceordingly. No order

as to costs,

g(‘nuf‘v}ﬂ,&\/

(Ratan Prakash) (0. P.5ha mé/é
Judicial Member _ Administrative Member




